249 Bill Introduced

MR DEPUTY-SPEAKER: We now
take up Private Members' Bills.

15.01 hrs.

REMOVAL OF DISPARITIES AND
CONCENTRATION OF WEALTH
BILL*

SHRI K. LAKKAPPA (Tumkur):
I beg to move for leave to introduce
a Bill to provide for removal of large
disparities in wages and for removal
of concentration of wealth by con-
verting big industrial and business
concerns into cooperatives managed

by all for all,

MR. DEPUTY-SPEAKER:
question is:

‘“That leave be granted to intro-
duce a Bill to provide for removal
of large disparities in wages and
for removal of concentration of
wealth by converting big industrial
and business concerns into coopera-
tives managed by all for all.”

The

The motion was adopted.

SHRI K. LAKKAPPA: 1 introduce
the Bill.

15.1} hrs,
CIVIL LIBERTIES COMMISSIONS
. BILL*
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MR. DEPUTY-SPEAKER: The
question is:

“Thut leave be granted to in-
troduce a Bill to provide for the
establishment of Civil Liberties
Commissions to investigate viola-
tion of legality and fundamental
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personal freedom guaranteed by the
Constitution.”

The motion was adopted.
ot v fed & fadas W QU
i s g )

- ——

250

15.02 hrs,

CONSTITUTION (AMENDMENT)
BILL*

(SUBSTITUTION OF ARTICLE 16 AND
AMENDMENT OF ARTICLE 320 xrc.)
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MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.
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15.08 hrs.

MOTHER'S LINEAGE BILL*
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MR. DEPUTY-SPEAKER:
question is:

“That leave be granted io intro-
duce a Bill to provide for the right
to trace one's lineage from the side
of one's mother.”

The motion was adopted.
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